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Judgement

IA NO.111/2023

Learned Counsels for the parties present.

1. This is an application for recalling of the order dated 28.02.2023 passed by
this Tribunal, whereby the Respondent/ Corporate Debtor was set ex-parte. The
advance copy of the said IA has already been served to the Ld. Counsel
representing the Operational Creditor, who is also present.

2. Let the notice of the IA be issued, which is accepted by the Ld. Counsel for the
Operational Creditor and has no objection to the present IA.

3. In view of the averments mentioned in the IA and the submissions made by
the Ld. Counsel representing the Corporate Debtor as well as no objection of the
Ld. Counsel for the Operational Creditor to the present IA, the IA No.111/2023 is
allowed subject to the payment of cost of Rs.10,000/- to be deposited by the
Corporate Debtor in Prime Minister’s National Relief Fund within a period of two
weeks, and submits the report in next hearing. Accordingly, the Respondent/
Corporate Debtor is restored to its original position subject to payment of cost.

4. Accordingly, IA No.111/2023 stands disposed off.

5. Let the main matter (CP (IB) No.357/ALD/2019) to come up for further
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hearing on 2nd June, 2023.
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